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" Copy of:-
GOVERNMENT OF TAMIL NADU

ABSTRACT

Coastal Aquaculture Authority Act, 2005 —~ Constitution of State Level and District
Level Committee — Orders — Issued.

Animal Husbandry, Dairying and Fisheries (FSIV) Department

G.0.Ms.No.169 Dated : 12.09.2006

Read :
(i) G.0. Ms. No. 74, Animal Husbandry and Fisheries Depariment, dt.
21.4,1998

(i) Member Secretary, Coastal Aquacuiture Authority, D.O. Letter No.70-
2/2006, Tech dated 20.2.2008.

{li) From Director of Fisheries Lr.N».10032/04/2008, dt.15.3.2006

(iv) From Director of Marine Products Export Development Authority letter
No.AQ/HO/69/2005-2006, dt.17.4.2006

ORDER

In exercise of the powers conferred by Sub sections (1) and (3) of Section
4 of the Coastal Aquaculture Authority Act, 2005 (25 of 2005), the Government
of India have established the Coastal Aquaculture Authority. The Govemnment of
India, the Ministry of Agricullure, Department of Animal Husbandry, New Delhi
have also framed rules for requlating the aclivilies connecled with coastal
aquaculture in exercise of the powers conferred by Sectlion 24 of the Coastal
Agquaculture Authority Act, 2005. In exercise of the powers conferred in Sub-
seclion (4) of Section 13 of the Ceastal Aquaculture Authority Act, 2005 and
sections 9 and 10 of the Coastal Agquaculture Authorily Rules 2005, the Central
Government have prescribed the process for the registration, the mannér of
considering application for regisiration and composition of State and District

Level Committee




|
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2. In his lelter second read above, the Member Secrelary, the Coastal
Aquacuiture Authority of India has requested the Government io Consiitute State
Level Committes and Dislict Level Committes In order to consider the
application of Coastal Aguaculture Farms in the Stale,

3. In his leiter third read above, the Director of Fisheres has sent a
proposat to the Govemment to constitile a Siate Level Commiliee and District
Level Commitlees i order to process applications of Shiimp Aqua Farms. In his
letter fourth read ebove, the Director of Marine Products Export Development
Authority has nominated the Deputy Direclor, Regional Centre, Marine Products
Export Development Authorily, Thanjavur to serve as a member of the Stale

Leve! Commillee of Coastal Aquaculture Authority.

4. The Government have examinad the above proposal and after careful

consideration they have ordered for constitufon of the State Level Commitiee

and District Level Commities with the fﬂif%{éﬂﬂﬁiﬁ

| District Level Commitiee (DLC)Y

i} District Collector - Chalrperson

i} Represeniative of the - Member
Stale Revenue Department
{District Revenue Officer)

) Represeniative of the - Member
State Agnculiure Department
(Joint Director of Agriculture)

V) Represeniative of the - Member
State Environment Department
{District Forast Officer)

vy Represeniative of the Zils Parnshad - Member
(Secretary of the Dislrict Panchayat

Wy Agsestant Director, Fishenes Deparimaend - Member Convernier




CH Siate Level Commities

i) Secrelary to Government, - - Chalrperson
Anitnal  Husbandry, Daltying and  Fisheres
Dapt.

i)  Secretary 1o Government, - Member
Revenue Deparimen!

iy  Secretary lo Government, - Member
Environment and Forests Depariment

v} Deputy Direclor, Regional Centre (Ag) - Member
Marine Products Expert Development Authority
(MPEDAY}, Thanjavur

v Director § Commissioner of Fisheres = Mdermber Convener

5. The Government have also ordered that the existing Constitution of
State Level Commitlee and District Level Commitiees, which are in vogue as per

the: Government Order first read shove shall be disseclved.

{BY ORDER OF THE GOVERNOR)

LEENA NAIR
Becrelary to Government

HTrue Copy ¢/
Enedt. Mo, 10032/04/2006 Office of the Special Commissioner
OF Fisheres, Teynampal, Chennat-b.
Dated 34.02.2000

Copy communicated for taking necessary urgent action.
Sdf- K.Rengaraju,
for Special Commissioner of Fisheries
To
Al S.Os
Copy o

Joint Director of Fishedes, infand, Marne, Research in Head Olfice
Deputy Director of Fishenas, Infand, Marine i Head Office '
4 Sinck File ’
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BEFORE THE NATION AL GREEN TRIBUNAL

SOUTHERN ZONE;CHENNAI

M.ANo.141 of 2016 In

Application No.82 of 2016 {5Z)

Applicant/s

AParamasivan
Pakkam Village

Counsel appearing for applicant

‘ Mr.G.Sién}y Hebzon Singh

M.ANo. 141 of 2016

a v

Raspondents

1. Tamil Madu Poliution Control Board
rep. by its: Chairman, Guindy, Chennai

2. The District Environmental Engineer
Tamil Nadu Poliution Control Board
Ambatiur, Chennal

3 The District Collector, Thiruvallur

4. The Tahsiidhar, Thiruvalfur

§ The Chief Engineer, Thiruvallus

6. The District Forest Officer, Thiruvaliur

7. The Assistant Engineer (Distribution)
Tamil Nadu Electricity Board, Thirgvallur

8. The Secretary to Government
Animal Husbandry, Dairying and
Fisheries Dept, Fort 8L George, Chennal

o Ravenue Divisiona! Officer, Ponner

10 Vesrasamy, Old Washermanpet, Chennai

11, Ralajfi, Vanuvampel, Chennai

12, Thargapandian, Old Washermanpet, Chennal

"

Counselappearitg for respondents

MrsiH,Yasmeen All for R1 & R2

Wis. MK, ‘Subramanian & P. Velmani
For RS, Rd, R6 & R9 Y

ris i Gnanasekar, K Dillbabu,

K:Sivam Sundar & M. Kathir for R10 to R12

i ik R Gokul Krishnan for R13
iir S Srinivasan for R14
y for R15
i3S ghadevan for R16

Application Nu.134 of 20154{SZ)

Applicant(s)

L.Venkataraman, _
Velur Village, Ponneri Tatuk

Counsel appearing for applicant

WMr.S.Srinivasan

Respondent(s)

IFEavaragavan
daresandor RE & 7




Applicant/s

Application No.173'0f 2016 (SZ)

Respondents
KMRai Vs Tamil Nadu Poliutiof: Control Board
“Ponneri Taluk, Thiruvaliur District rep. by its Chairman, Guindy, Chennai
and others
Counsel appearing for applicant Counsel appearing for respondents
M/s.R.Saravanakumar Mrs.H. Yasmeen All for R1 & R2
£ Veda Bagath Singh Mis. MK, Subramanian & P, Velmani
J.Raja Rao & U.Sriram For R3, R4, RS
: wr K Mahendran for RE o R12
Mr Vijay for R13
Application No.75 of 2016 {SZ)
Applicant/s Réspondents
S Srinivasan Ve Tamil Nadu Poliution Control Board
Ponneri Taluk, Thiruvaliur District rep. by its Chairman, Guindy, Chennal
‘ and others
Counsel appearing for applicant Counsel appearing for respondents
- M/s.R.Saravanakumar Nirs.H. Yasmeen Ali for R1 & R2
E Veda Bagath Singh ‘ iir K Mahendran-for R6 to R12
J.Raja Rac & U.Sriram Mr.Vijay for R13
:*Note..ofit\hzé Crders of the Tribunal
Registry o
; T
lem No.5 1o Date: 09" February, 2017
8 in our order dated 25.01.2017 based on the undertaking glven on

| behalf of the private respondent Nos. 1040 12 viz., Veerasamy, Balaj and |

Thanga Pandian who have been carrying on shrimp farms in poramﬁoke
lands, we have directed the Tahsiidar to-demolish the siructure as well as
disconnection of electricity supply.

.T.he learnad GovernmentPleader has filed a lstter of Tahsiidar,

Ponneri addressed to the'chfé%ﬁment Pleader wherein he has stated that

in respect of these 3 persans, constructions have-been demoﬁéhed.

However, this is questione -by e learned counsel appearing for the

applicant.  In these ol noes, we permit the applicant fo file the

i e e
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i be given adequate opportusit

- { that any Gther personcan < '

application urider Sedtion 26 -Uf'xiﬁg:‘:?\:f'a'ii-bhé! Green Tribunal Act and the

.| same will be-considered.on merit and In accordance with faw,

In sc far as it relates (o encroachment of Poramboke land, we make it

clear that the Tahsildar shalt nof allow any of the aquaculture or shrimp
farms and 4the same are to bs deslroyed and {he eleclricity should be
disconnected . \

In s0 far as if relates 4o Patia lands, thers are 52 project proponents

who were earlier given permissions and those permissions are expired.

MrLG.Sahadevan, learned counsel -appearing for the Association

“consisting of 68 reépondents} stated that some of the members of the |
Association are found inciuded in the list of 52 project proponents filed

{along with the reply fied by thé Coastal Aquaculture  Authority.

Mr.L.G.Sahade\}an{ jearned counsel undertakes to find outthe Association

Members who are-includedtirithe fist and file a report,

In'so far as it réfates -to,"the"‘f'itq.qacul't'we in.the-above sald patta lands®™
| is_concemed, sxtansise arayments. have been advanced based on the

‘“p-rbv'i's‘ions of the Coastal Agyaculture Authority-Act, 2005 and the Rules

framed ihereunder apart f{g@ ;zg:uidelineé to insist that not only in CRZ

areas but-also In other areag where the salinity concentration is not less

Ithan S ppt, as‘de.fined under %ﬁction 2 {d) ofthe Act,-the authority will have

jurisdiction.  Further, the judgement of Supreme Gourt in Goa Foundation

case has also been refermeds

- Inview-of the above vlaw that the learned eounse! should

In so far as il relates 4eutha

which Is in existenca as op

i

b
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a private Eand mthout pennlsSiQn from the Althority under the Coastal

aquaculture Authority Act,

in respect of those cases, where the applications have been made to

- j.-ihe:'-mstrzot Levei ‘C}om‘miit’ee,w-‘the -‘-‘D?ét-rit:t L.evel Oom-mittee headed by |

| District Gollector shall pmcess the game. and give theawecommendatmns

on merit to the Caastai-rﬁquaculture Auﬁhorsty within -avpenod—-of 3 w,eeks "

from the date of receipt of copy of this order.  After the recelpt of such

recommendation, the Coastal Aquaculture Authority shall.make an

inspection as par Coastal Aquaculture Authority Act, 2005 and the Ruies:

framed thereunder, and pass appropriate orders in the manner known to

| law within 4 weeks from the date of receipt of recommendations on merit

and i accordance Wwith faw.  Till the authorily passes such.order, no one
of the prwaia indlwdqus °hall cauy on any aquaculture activity and they

shall not put up -any. dev-elqpm_@nt or-cqnstruction inthat area. .

Apd”
Acscordmgiy, the order dat@d 23,01.2017 stands modified to ;he effect.

M.ANes.24 and 25 of .2 ‘1_]';_{1 Apphcatuon No.173 and 175 of _2016

vt }MT,‘.,..W,,
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COASTAL AQUACULTURF‘ AUTHORITY Animal I-iusbazmdw and Figheries Department

Department of Fisherles Veterinary Hospital Road, Fanepet, Nandanam,

Ministry of Fisherles, Animal Hushandry and Dairying Chepnai - 600035, Tamul Nadu, India.
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F.Ne. 56-01/2011-Tech , Date: 04-02-2021

To,

SMT. Nirmala,

W/a, Shri Balasubramanian,
No. 17, Gandhi Nagar,
Kanchivayal,
Thirupalaivanam post,
Ponneri, Thiruvallore district,
Tamil Nadu.

Madam,

Sub Guidelines for culture of Litopenaeus vannamei in
freshwater/inland farms - Reg

Ref : Letter No. 35029/13/2010-Fy (Trade) dated the 21° December,
2011, issued by Ministry of Agriculture, Department of Animal
Hushandry, Dairying & Fisheries.

It is informed that as per Section 13(1) of CAA Act 2005, “no person
shall carry on, or cause to be carried on, coastal aquaculture in coastal area o
traditional coastal aguaculture in the traditional coastal aguaculture farm which
lies within the Coastal Regulation Zone referred to in sub-section {9) and is not
used for coastal aquaculture purposes on the appointed day unless he has
registered his farm with the Authority under sub-section (5) or in pursuance of
sub-section {9}, as the case may be.” '

As per Clause (d) of subsection (1) of section 2 of CAA Act, the coastal ares has
been defined as follows:

“coastal area” means the area declared as the Coastal Regulation Zone, for
time being, in the notification of the Government of India in the Ministry of
Environment and Forests (Department of Environment, Forests and Wildlife} No.
S 0. 114(E), dated the 19" February, 1891 and includes such other area as the
Central Government may, by notification in the Official Gazette, speafy,
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The Government of India vide it's notification $.0. 74(E), Ministry of Agriculture

(Department of Animal Husbandry, Dairying and Fisheries), dated 23.1.2006
notified that:

“Area of land within & distance of two kilometres from the High Tide Line (MTL)

of seas, rivers, creeks and backwaters” is coming under the purview of CAA for
registration, |

Note: 1. The delineating boundaries along rivers, creeks and backwaters shall
be governed by the distance up to which the tidal effects are experienced and
where salinity concentration is not less than 5 parts per thousand (ppt). For this

purpose the salinity measurements shall be made during the driest period of the
year, :

Note: 2. In the case of ecologically fragile areas such as Chilka Lake and Pulicat
Lake, the coastal area shall extend up to a distance of two kms. from the
boundary of the lakes.” ’

Guidelines for culture of Litopenaeus vannamei in freshwater/inland
farms issued by Ministry of Adriculture, Department of Animal Husbandry,
Dairying & Fisheries provides that:

“Rarmers who desire to culture Litopenaeus vannamel in fresh water 7 inland
fgrms located outside the jurisdiction of Coastal Aguaculture Authority, having o
water salinity of above 0.5 PPT, shall be required to register their farms with the
Stete Fisheries Department. However, the farms located within the Jurisdiction of

the CAA sha

Il register with CAA only”, .
b

(A. Aﬂt‘c}ny Xavier)
Director (Tech) -




IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.No, 7514 of 2021

Mani, (42),
S/0 Munusamy,
Perumal Koil St., Kanchivayal,

Thirupalaivanam Post, Ponneri, Thiruvallore e Petitioney

Versus
1. The Secretary to Government,
Fisheries Department,
Fort St. George, Chennai ~ 600 009

2. The District Collector,
Thiruvallore
3. The Director of Fisheries,
Chennai
4, The Assistant Director of Fisheries
Ponneri, Thiruvallore .« Respondents

Counter Affidavit filed by the 4t Respondent

I, G.Velan S/o. Ganapathy aged 51 years, Hindu, working as Assistant
Director of Fisheries, Thiruvallur District @ Ponneri and having office at
No.5, Shankar Nagar, Venbakkam, Ponneri, Thiruvallur District — 601 204

do hereby solemnly affirm and sincerely state as follows:-

I I am the fourth respondent herein and as such I am well
acquainted with the facts of this case from the available records. { am filing
this counter affidavit on my behalf (4™ respondent) and also on behalf of the
1st, 2nd and 37 respondents herein. | have read the affidavit filed in support
of the writ petition and I deny all the averments made therein except those

that are specifically admitted herein.

W

.II‘I,“ ectoy s "
Thiravaliny @ pop ~Thirgvallur @"i?gpﬁt?;l,. .
10
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Inspec%ishe ring Assistant

2. I submit that, the Writ Petition is not at all maintainable either

in law or on facts.

3. It is respectfully submitled that, the petitioner has been filed a
writ petition before the Hon’ble High court of Madras, challenging the letter
dated 16.10.2020 issued by 4% respondent and to quash the same and

thereafter direct the respondents to regulate the Inland shrimp Farming in

Thiruvallore District.

4. It is submitted that, in paragraph (2} of the petitioner affidavit,
the Government of India have issued guidelines for according approval for
cﬁlture of Litopenaeus vannamei vide Lr.No.35009/13/2010-Fy (Trade} dated
21/12/2012 regarding  culture  of  Litopenaeus  vannamel  in
Freshwater/Inland farms by the Department of Animal Husbandry, Dairying
& Fisheries, Government of India and in the Sub Para (A) Registration of
Para 1 “Guidelines for according approval for culture of SPF (Specific
Pathogen Free) Litopenaeus vannamei in Freshwater / inland farms” clearly
states that “farmers who desire to culture Litopenaeus vannamei in fresh
water/inland farms located outside the jurisdiction of Coastal Agquaculture
Authority (CAA), having a water salinity of above 0.5 PPT, shall be required
to register their farms with the State Fisheries Department” by constituting é

District Level Committee (DLC} by the State Government,

5. It is submiited that, the averments made in the paragraph (2) of
the petitioner’s affidavit is completely misleading and false. The culture
farms are outside the jurisdiction of Coastal Aquaculture Authority. The
culture of exotic shrimp species Litopenaeus vannamei is under the purview
of Coastal Aquaculture Authority Act:, 2005 Guidelines Annexure -, Part 11
of Gazette notification {vannamei pazette}. Further, the petitioner has failed
to agree/accept the fact that the culture of vannamei shrimp in Freshwater

or Inland areas are governed by the respective State Governments jn

sctor of Fisheriezs ‘o
(Head Gnaciers) i “Thiruvailur @ Ponner,*©
Thirovaliur @ Fonods RN
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compliance with the guidelines issued by the Government of India. In Tamil
Nadu, the culture of vannamei shrimp in Inland water areas is yet to be
regulated  through state guidelines. Until then, shrimp farming in
freshwater/Inland areas cannot be considered legal since social conflicts

among the villagers, agricultural farmers and shrimp farmers are habitual in

Thiruvallore district.

6. I further submit that, Inland shrimp farming guidelines issued
vide Lr.No.35009/13/2010-Fy (Trade) dated 21/12/2012 regarding culture
of Litopenaeus vannamei in Freshwater/Inland farms by the Department of
Animal Husbandry, Dairying & Fisheries, Government of India, in the sub
para (A) Registration of Para I “Guidelines for according approval for culture
of SPF (Specific Pathogen Free) Litopenaeus vannamei in Freshwater /
inland farms” clearly states that farmers who desire to culture Litopenacus
vannamel in fresh water/inland farms located outside the jurisdiction of
Coastal Aquaculture Authority (CAA), having a water salinity of above 0.5
PPT, shall be required to register their farms with the State Fisheries
Department. In the Government of India guidelines, in sub para {E) Legal

aitd environmental issues states that,

“the State Government / UT Administration shall ensure
compliance of the state/ U.1/ National laws relating to the

SJollowing aspects:

o  Conversion of agricultural lands
e Conversion of wetlands

¢ Use of ground water

e Land leasing policy

e  Environmenital regulations

s  Food safety

e Biodiversity®

Inspectos 1 Oféh erigs Assistant BFECtor of Fisheries

o3
{Head Quarters) s Thituvaliue @ Ponnert of 6
Thiruvalluy @ Ponngu




7. It is humbly submitted that, in so far as paragraph (3) of the
petitioner affidavit, due to the social conflicts in Kanchivoyal village wherein
A.Paramasivam, K.M. Raji and S. Srinivasan have filed the Original

Application Nos. 82, 173 & 175 of 2016 (S8Z) before the Hon’ble National

Green Tribunal.

8. It is submitted that, in so far as paragraph {(4) of the petitioner’s
affidavit, with ﬂnislbackground, the order was issued purely based on the
Hon'ble National Green Tribunal in OA.No. 82, 173 & 175 of 2016 (87) dated

11.08.2020, which states the following:

Para 9. “So under such circumstances, we are
compelled fo pass an order directing the District Collector
who is the authority under the Coastal Aqua Culture
Authority Act is the grant permission to close down those
units which are operating without getting the permission
from the concerned authorities and disconnect the
electricity connection of those units as mere pendency of
their application for registration will not ratify their illegal
act and file an action taken report to this Tribunai in
compliance with the direction issued by this Tribunal
today”.

Para 11. “Even as per Jogannath case sited supra, no
such activity is permissible under the CRZ zone. So under
such circumstances, why authorities are shirking their
responsibilities in not taking the action against those
persons?. So, they are directed to take action against those
persons in accordance with low by issuing divection to close
down the units which are conducting their units without
getting necessary permission and also in prohibited zones
and submit g status report to this Tribunal”,

9. It is further submitted that, in the paragraph (4) of the petitioner
affidavit, Conflicts between agricultural and shrimp farmers was occurred in

Tamil Nadu and hence the culture of vannamei shrimp which is an exotic

Inspecto Of Fisheries Assistant or of Fisheries
{Head Quarters) ~: Thiruvailur @ Ponnerl . 4ofe

Thiravallur @ Ponneri
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species cannot be allowed in all the inland/freshwater areas. Spéciﬁc Zones
which are unsuitable for agriculture and drinking water sources and which
can be utilized for shrimp culture need to be demarcated. This involves a
thorough study of entire prospective land for vannamei shrimp farming. As
per guidelines issued vide Lr. No. 35009/13/2010 - Fy (Trade) dated
21/12/2012 regarding culture of Litopenaeus vannamei in Freshwater/
Inland farms by the Department of Animal Husbandry, Dairying & Fisheries,
Govt. of India it is clearly stated that, relating to agricultural lands, use of
Ground water resources, Land leasing policy and environmental guidelines

shall ensure compliance of the State Government / U.T Administration.

10. Mere membership in DFFDA does not make the petitioner
licensed to undergo vannamei shrimp cuiture. In the status quo order dated‘
09.02.2017 passed by the Hon’ble National Green Tribunal in M.A.No.141 of
2016 in Application No. 194 of 2015 (SZ) and 82, 173, 175 of 2016 (SZ) as

mentioned by the petitioner, it is clearly states the following

“In so far as it relates to statusquo of aquaculture in patta
lands which is in existence as on date, shall be
maintained. It does not mean that any other person can
carry on any aquaculture activity, shrimp farm in a private
land without permission from the Authority under the

Coastal Aquaculture Authority Act” and also states that

“Till the authority passes such order, no one of the private
individuals shall carry on any aquaculture activity and
they shall not putup any development of construction in

that area”.

|

Inspectols Fisheries W
(Head Quarters) Assistant BIFetior of Fisheries

Thiruvallur @ Ponneri “«Thiruvallur @ Ponneri
50f6
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The Department of Fisheries is complying the orders of the Hon’ble
National Green Tribunal dated 11.08.2020, 24.09.2020 and 13.10.2020 in

this case.

11.  In Temil Naduy, the culture.of vannamei shrimp in Inland water
arcas is yet to be regulated through State guidelines. Until then, shrimp
farming in freshwater/Inland areas cannot be considered legal since social
conflicts among tﬁe villagers, agricultural farmers and shrimp farmers are

habitual in Thiravaliore district.

12. 1 most humbly submit that the petitioner is culturing
Litopenaeus vannamei in Freshwater/ Inland water without any permission
from any authorities, whatsoever. The culturing Litopenaeus vannamei in
Freshwater/ Inland water in Tamil Nadu ought to be considered

unauthorised only until such guidelines have been framed and issued.

Hence, it is respectfully prayed that this Hon’ble High Court may be
pleased to dismiss the Writ Petition W.P.No.7514 of 2021 as devoid of merits

and pass such order or other orders in the interest of justice.

Solemnly affirmed at Thiruvad WY [ | BEFORE ME,
s,
On this 27 day of [, (Lh:)be%/ [ ]

2021 and signed his name in my Assistant
presence

fector of Fisheries
~orhituvallur @ Ponner
{1
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BEFORE THE HONOURABLE OF THE
MADRAS HIGH COURT
{Special Original Jurisdiction}

W.P, No. 7514 of 2021

Mr. M.Mani,
S/o Mr. Munusamy,
Perumal Koil Street
Kanchivayal(V),
Thirupalaivanam (P),
Ponneri Taluk,
Thiruvallur District.
-Versus-

1. The Secretary to Government
Fisheries Department,
Fort St.George,
Chennai- 600 009.

and

3 Others

COUNTER AFFIDAVIT

GOVERNMENT PLEADER
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FISHERIES DEPARTMENT

FROM TO

Thiru.G.Ajay Anand, M.F.Sc., S.Vajravelu

Assistant Director of Fisherics S/o.Soundarapandian
Thiruvaltur @ Ponneri Reddiyar Street

Obasamuthiram Village
Elavoor, Sunnambulkulam Post
Gummidipeondi Taluk

Thiruvaliur District

R.C.No.413/1A2/2020 Date.23.12.2020
Sir,

SUB: TFisheries - Imformation Provided for your
petition dated. 20.11.2020-Reg.

REF:  Your RTI Petition Dated:20.11.2020

As per your RTI Petition dated 20.11.2020, the information requested by

you given as follows:
tmformation:1

As per the Instruction given by the G.0.M.S.No.169 Animal Husbandry,
Dairying and Fisheries (FS-1V} Department , dated:12/09/2006 District Level
Committee Headed by the District Collector is the regulating authority for the
shrimp farm.

Imformation:2

In Tharavallur District 182 Number of shrimp farms are functioning

under the jurisdiction ' |

Imformation:3

If the salinity is less than < 0.5 PPT, Department of Fisheries could issue
the license as per CAA Act, 2005 & guidelines.
Imformation:4

So for, 97 shrimp farms has been registered under Coastal Aquaculture

Authority (CAA).




l‘o

Imformatién: 5 and &

As per the Coastal Aquaculture Authority (CAA) Act 2005, action will
be initiated against the unauthorized shrimp farm and also as per the NGT

O.ANo. 82/2016,173/2016,175/2016 ordered 13.10.2020 action initiated to

s

all unauthorized shrimp farm in Thiruvallur District. S W
: v b # \\,}o
N4
: 2l
Assistant Difec f Fisheries




-EEFQRETHENﬁﬁoﬁALGREmmeBUNAL

SOUTHERN ZONE, CHENNAI Q/\
Original Application No.82 of 2016 {§2) And M.A.No.141/2017(52)
Original Application No.173 of 2016 {32} And M.A.N0.139 &140/2017 (S2)
Original Application No.175 of 2016 {SZ) And M.A.No.141/2017(52)

Mr. A. Paramasivan . .... Applicant(s) in
Original Application No.82 of 2016 (SZ)
And M.ANo0.141/2017(57)

Mr. KM, Raji ... Applicant(s) in
Original Application No.173 of 2016 (S2)
And M.A.No.139 &140/2017(SZ)

- Mr.S. Srinivasan .... Applicant(s) in
Original Application No.175 of 2016 (S2)
And M.ANo.141/2017 (SZ)
g
The Tamilnadu Pollution Control Board,

and Others, ....Respondents

AFFIDAVIT FILED BY THE DISTRICT COLLECTOR,

TIRUVALLUR DISTRICT

I, P.Ponniah S/o K.Paulcharny, Hindu, aged about 53 vyears, residing at
Camp Office, Master Plan complex, Tiruvallur do hereby solemnly affirm and

sincerely state as follows:-

2.} humbly submit that the Hon'ble National Green Tribunal, South Zone,
Chennai has given following order dated: 06.01.2021 made in Original Application
No.82 of 2016 (SZ) and M.A.No.141/2017 (SZ), Original Application No.173 of
2016 (SZ) and M.A.No.139 &140/2017(SZ) and Original Applicatiom'No.“i?S of

2016 (SZ) and MA.No.141/2017 (S2).

“10.The learned counsel also submifted that there is an interim order
passed by this Tribunal ordering status quo in respect of certain farms being
conducted in patta land and there was some direction given fo dispose of the

applications filed by such persons before the authority which was pending for a



and disposed of by the concerned authorities. it is for the pariies to apprise this
Tribunal by filing an affidavit or reply statement fo that effect, if the direction
issued by this Tribunal has not been complied with. Merely because an
application for permissions pending before the authorities, is not a license for the
persons to proceed with the matter, if such activities required prior permission

from the authorities.

11.However, parties are at liberty to file their respective response and the
committee is also directed to comply with the direction issued by this Tribunal by
order dated 13.10.2020 and produce all the soil analysis report said to have been

conducted tothis Tribunal before the next hearing date.”

3. 1 humbly submit that, in compliance with the order of Hon’ble National
Green Tribunal, South Zone, Chennai, the District Level Committee Members
have submitted their Joint Committee Report on 01.02.2021, on the applications
submitted for obtaining permission to operate the éhrimp farm culture. The District
- ‘t‘_evel éommittee has verified all 6‘6' ép-plications submitted by the applicants to
operate the shrimp farm in brackish water. In which, 37 applications have not
been recommended by the Committee for various defects noticed in the
applications and their farms. The remaining 29 applications have been sent to
Costal Aguaculture Authority along with the specific remarks of District Level
Committee for taking final decision. Subsequently, 22 applications for renewal of
license in the category of below 2 hectare and 17 applications for renewét of
license in the category of above 2 hectare have been sent fo the Coastal

Aquaculture Authority and State Level Committee respective'iy.

4. | humbly submit that, as ordered by the Hon'ble National Green Tribunal,
South Zone, Chennai on 13.10.2020 the Soil Test Reports which were received
from the Senior Agriculture Officer, Soil Testing Laboratory, Kakkalur, Tiruvallur
District are submitted before the Hor'ble National Green Tribunal South Zohe,

Chennai for kind perusal.




0.7

It is therefore humbly prayed that this Hon'ble National Green Tribunal,
Southern Zone, Chennal may he pleased to accept the action taken report and

thus render justice.

s
Digtrict lector, District Revenue Officer, Assista irector of

Tiruvallur, Tiruvallur. Fisheries, Ponneri.

b 2 L S
Jor Sl e g




BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAL
Original Application No.82 of 2016 (82) And M.A.No. 141 /2017(82)
Original Application Ne.173 of 3016 (87) And M.A.No. 139 8:140/2017 (8Z)

Oxiginal Application No.175 of 2016 (8Z) And M.A.No, 141/ 2017(82)

Mr. A. Paramasivan ... Applicant{s) in
Original Application No.82 of 20016 {SZ)
And M.ANo. 141/2017(SZ)

Mr. KM, Raji ... Applicant{s} in
Original Application No. 173 of 2016 {52}
And M.A.No.139 8&140/2017(SZ)

Mr.S. Srinivasai .... Applicant{s} in

Original Application No. 175 of 2016 (8%)
Aand M.A.No.141/2017(8Z)

~Vse
The Tamilnadu Pollution Control Board,

and Others. ....Respondents

AFFIDAVIT FILED BY THE DISTRICT COLLECTOR,

TIRUVALLUR DISTRICT

I, Mageswari Ravikumar D/o.{Late).Ramasamy, Hindu, aged about 44
years, residing at Camp Office, Master Plan complex, Tiruvallur do hereby

solemnly affirm and sincerely state as follows:~

2. 1 humbly submit that the Hon’ble National Green Tribunal, South
Zorne, Chennai has given following order in Original Application No.&2 of 2016
(57} and M.A.No.141/2017(8Z), Original Application No.173 of 2016 (3Z) and
M.A.No, 139 &140/2017(8Z) and Original Application No.175 of 2016 (SZ) and
M.A.No.141/2017(SZ).

“Considering the circumstances we feel it appropriate to get a fresh
report from the District Collector, who is the District Level Commuttee
Chairman under the Act, to consider these applications. The Pollution

Control Board is also directed to inspect the units and take appropriate




ance with law: The District

s any violation in accord
gainst those units

action if there i

I . a
Collector is also directed to take appropriate action
ns in this

complying with the directio

which have not registered or not
s Tamil Nadu Pollution

regard. The District Collector, Tiruvallur as well a

mit the reports to the Tribunal within a

Control Board are directed to sub

period of two months

The authorities are also directed to consider the question of carrying

capacity of allowing such activity in that area and also consider the effect

on groundwater level on account of this activity. If there is such depletion

there, then they are directed to conduct the study whether the activities

can be restricted to particular number and take necessary steps in that
regard as well, taking into account, the duty of the State Government 1o
protect environment and ecology applying the principle of inter generation
equity”.

3) I humbly submit that the Assistant Director, Fisheries has reported

that in Thirupalaivanam 1(Kaanchivayal) village, they are culturing shrimp in

freshwater using Borewell water. The details of the shrimp farms are as follows

SL.No | Village Beneficiaries Name | No.of Shrimp | Registration and Present !
Name / Father Name Farm Ponds Status ?
1 Kanchivayal | Dhayalan /|2 Applications submitted
Jayaraman for registration under
DFFDA.
2 Kanchivayal | Ravi /13 Applications submitted
Kuppureddiyar for registration ‘
3 Kanchivayal | Murali / Balu 2 Applications submitted |
for registration !l
, 4 Kanchivayal | Nagaraj / Emrose 2 Applications submittedﬁi‘!
| N for registration
5“ e Kénchivayal Paleswaran 12 Applications submitted
= =N Emrose § for registration
| Kanchivayal | Mani / Munusamy 1 Applications submitted
% | ' for registration A




e e e e

—-m.._.....,,.,_

Kanchivayal | Ramesh h%““"““‘““”"f"{" T ﬁuﬁ?{ffiﬂatﬁbmﬂted
S Munusamy for registration
Ranchivayal | Surya [ Wiamasamy |3~ | Applications ~submitted
S for registration
9 Kanchivayal | Nimata 73 Applications  submitted
Subramant for registration
10 ] K‘iﬁchwayal \}“ﬁﬁéﬂiﬁ{ﬁii"“ T / ER Af)plica Hons submitted
Munusamy for registration |
11 | Kanchivayal | Rasi B AL T I Applications ~ submitted
Ramachandran for registration
12} Kanchivayal | Gomathi T T Applications  submitted
Venkadeshwaralu for registration
13 Kanchivayal | Srinivasan / Emrose | 2 Applications ~ submitted )
for regrﬂratxon

4} I humbly submit that, a total of 13 farmers are involved in freshwater
shrimp culture in Kaanchivayal village. All have established farms in Patta
land. Out of the mentioned 13 people, two have registered in District Fish
Farmers Development Agency(DFFDA) and remaining 11 have applied for

membership in DFFDA. Necessary steps to make all of them as members of

DFFDA are being' taken. The mentioned shrimp farms have not affected nearby
agricultural land. The agricultural farmers themselves are practicing shrimp
farming in their land. And some of them are also growing coconut trees along
the banks of the shrimp culture ponds and invelved in integrated shrimp
farming activities. No harmiful antibiotics or chemicals are being used for
shrimp culture. The water from the shrimp culture ponds are actually being
used as fertilizer for agricultural crops. Therefore, it is evident from the field
inspection that the shrimp culture activities are not being harmful for

agricultural practices.

5) 1 humbly submit that, the Assistant Director, Fisheries has further
stated that, The shrimp farms in Thirupalaivanam 2 (Onpaakam) and Paakam
village are situated within 2 Kms from Pazhaverkadu estuary which comes
under the purview of Coastal Aqua Culture Authority. A total of 16 farmers are
involved in shrimp culture in Thirupalaivanam 2 (Onpaakam) and Paakam
village. All i;hf': 16 farms in Thirupaleivanam 2 (Onpaakam) and Paakam village

are Clﬂtpring-shﬁmp_ in brackishwater. These farms are mandated to be




{ which are as

\

q/ registered with the Coastal Aquaculture Authority, the details ©

follows

" “Registration and
Present Status

Sl | Village Name Benoficiaries No.of

No Name / Father Name | Shrimp
Farm

Ponds | e
1 | Onpakkam Raji / Ramachandran 2 Application not submitted

for registration

T Application. not submitted

2 | Onpakkam | Ganeshan
for registration

3 Onpakkaﬁ?m Aral / Aiaiﬁiﬁ;')'é}r 4

Application not submitted

for registration

4 |Onpakkam |Thirusangu 5 | Application riot submitted

for registration

S | Onpakkam Shri ramulu / Rathinam 4 Registered under the act of
CAA 2005. Registration -
Number TN-11-2017-(1300)

6 | Onpakkam Kabali / Sivalingara 4 Application not submitted
for registration

7 | Pakkam Srinivasan P Registered under the act of
| CcAA  2005. Registration
Number TN-11-2017- |
(0022). Renewal application

not received and necessary |
steps to do the renewal

process.

8 | Pakkam Chandran / lyyauv 2 Not in cultured. Cultured mmﬂ
porompoke land and Pond%
was demolished by Revenue

officials

9 | Pakkam Arun / 2 Application not submitted'i
i

Venkadakrishanan for registration. Pond :
culture is not carried out
presently.

10 | Pakkam Anandh 5 Registered under the act of
| CAA 2005 Registration
Number TN-11-2007-
(0033). Renewal application |

not received and necessary




k

T T e e T T ke ps Yo do the renewal
process.
Pakkam Raskaran MWM"MM""“’wa TR Appll( ations “submitted for
Rathinapandhiyan registration  under  CAA
2005 and DFFDA. Shrimp
Culture carried out
presently '
12 | Pakkam chukanfé‘t‘i'i{'i:lﬁi’f{ﬁ}ﬁai:m T HAVFSPEH“;H“”WV* submitted for i:
registration  under (,AA
2005 and DFEFDA. Shnmp;
Culture carried out’
presently
18 | Pakkam Sakthilkumar / 4 Applications submitted for
Rathinapandhiyan registration under CAA
5005 and DFFDA. Shrimp
Culture carried out
presently
14 | Pakkam Shanmugasakila / 3 Applications submitted for
Sakthikumar registration under CAA
2005 and DFFDA. Shrimp |
Culture carried out |
presently E_
15 | Pakkam Rajkuinar / 1 Applications submitted for :
Rathinapandiyan registeration under CAA’
2005 and DFFDA. Shrimp |
Culture carried out
presently
16 | Pakkam Sivachitra / Ramkumar 1 Applications submitted foi9”i
registeration under CAA.
2005 and DFFDA. E:hnmpi
Culture carried out |
presently

|

6) I humbly submit that, the farms in Paskam and Onbakkam villages

are situated w_itbin 2 kms from the Pazhaverkadu estuary and these areas are

- surrounded by brackish water and are not suitable for agriculture. In order to
i make such areas usable to motivate the shrimp f{arming the Costal
: ".-Aq‘lﬁcmmm Authority was established during the year 2005. It was inferred

”_‘ﬁfrom !‘l’lﬂ field mspecti()n that there are 1o agricultural lands surrounding the




shrimp farms in paskam end O

possibility of harrmful effects on agricutur

Conclusion

I humbly submit that as inspec

the details are revealed as follows:

c.

nhalkkam villages

tion made

and hence

by the O ffic

SHRIRAP EARD DETAIL - PONNERI TALUK

there

is no

tal concerned,
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date Whether ce eth
When Wha*:' thh‘: fre in from er « Capad
Patta wasthe | perml | OPEF | oporation | anoth foca | ty &
st village Survey Land or ;‘:r:: n: “:‘:i Source of apzli{ed flvst sston f | ation topdav/oi' av ed  Extent
No Numbet Encraot Opefat:'l Water permis permlss | 1s the | from not, neares | in " of the
hement slon lan perml | whe | hon fast 4 ez pond
granted | ssion " operated | shrim | are
: llve p farm El
! today !
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i m -
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1/3,4/1,
10/1, 4/3,
4f6,
Kaanchiva | 5/1.23, Nirmalal :
yal 50/1B2, Subramani :
5241, In
51/2.3, 22,05.2 | 22.05.2 operation | 100- 2.5
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e ter - 3018 | condition_| 300m | ves 12acre
Arut/ B s AR I | n
- Patta Alalyappsn Creek operation | 250-
water | de 1o 2018 | condition | 300m | Yes | SAce.
in
. Patta Thirusangu Craek operation | 250~
water . I 2018 | condition 300m | Yes 3 Acre
“Registe
red
under :
the act :
189/24,20, of CAR
Onpakkarm | JE,28,25, Shrl ramiuio / 2005. i
3C Rathlnam Reglstr i
atlon I i
Nurshe . H g
¥ TH- : : t
i%- In ' i
18 Creek 20%7- operation | 250~
Patta water {1200} 2017 | 2022 | 2017 | condition | 300m . Ves | 3Acre
tn i .
Onpakiam ;(? b?i“ / Craek Mot operation | 250- 3
19 pata | TUoen | water applled | - 2018 | condition | 300m | Yes  3Acre
n ! !
Pakkarm Srinlvasan Creek Naot operation | 400- 2.5
20 - Patta water applled | - - 2018 | condition | 500 _ : Yes . acre
Pond was | :
demolish | ?
pakkam Em';i‘a“ / edby |
Poror Creek Mot Revenue ]
21 - boke water applied | - S officials - - iYes -
Arun f S !
Pakkam Venkadakrish | Creek Not Not in t 250- |
22 - Patta anan water applied | - - - operation | 300M | Yes  2acre
Reglste | I ’
ved ; 5
under 1
thesct ! i
of CAA 1 |
2005. | :
Pakicam Anandh Reglsty i i
ation i l t
Numbe ! E f
¢ TN- | ‘
13- tn !
Creek 2007- operation | 150- .
23 150 Patta water {0033). 2007 condition | 200M | Yes 3 Acre
baskaran / St " |
pakkam Rathinapand | .o 31.07.% | yof operation | 50- |
24 142-5,6,1 | Patta hlyan water | 019 DLC . 2016 | condition | 100M | Yes : Zacre
Under l : o
Renuka / scrutin in |
Pakkanm Sakthikumar | Creek 31.07.2 | yof operation | 50-
25 141-2A,28 | Patta water 018 DLC - 2019 | condition | 100 M Yes : 2acre
Sakthlkumar Under :
scrutin in
Paldam 138~ Rathinapand | Lreek 31.07.2 | yof operation | 50~ :
26 6,7A78 patta | hlyan water 019 DLC - 2018 | condition | 100M | Yes ! 2 acre
Under
Shanmugasak serutln "
i’a?kam o ta / Croek 31.02.2 | yof operation | 50-
27 1402 pagte | SOKRIKUMAC | \ator o Ibte Lo | 2019 | condition | 100M | Yes | Zacre
Rajlumer / :Jctﬂfita in
1 Pakkam pathinspandl | oo snon.2 | vof operation | 50-
28 o laarass  |eets |V e low  lpic |-} 2019 | conditlon | 100M LTer | 2acre
i Under
i - ‘ Slvachitra / scrutin ) .
pakkam | b .| Rawkumar | Creck 31.07.2 | yof operation | 50-
"‘-;29'\:-..~ - _137.43" e et wataf 019 oLe L - 3039 | condidon j 100M Yes | 1acre
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e shrimp farmers in Palkkam and Onbakkam
crutiny by

I humbly submit that, th
jon and their application is under 8

village have applied for registrat
Revenue, and Forest and

the District Level Committee including Agriculiure,

the other farmers, who have not applied for

Fisheries department. Additionally,
failing which ,

registration have been instructed to do the same at the earliest,

necessary action would be initiated against them.

It is therefore humbly prayed that this Hon’ble Court may be pleased to

accept the affidavit and thus render justice.

(\'1: -
Distyi ollector,
Tiruvalluy.

S
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAL
Original Appilcation No.B2 of 2016 (SZjAnd M.A.No.14112017(821

Original Application No.173 of 2016 {8Z) And M.A.No. 139

8140/ 201 7(SE)

Oiriginal Application No.175 of 2016 (8Z) And Wi.A.No,141/2017(82)

... Applicant(s) il’l) 57
Oripinal Application No.82 of ,(‘)‘Ql,“.\: A
& And M.A.No.141/201 7(S7)

Mr. A. Paramasivan

.. AppHoant(s) in

Original Application No.173 of 2010 (S";,)
T And M.ANG. 139 &140/2017(87)

Mr. K.M. Raji

... Applicani(s) in o
Original Application No.175 of 2010 (52)
And M.A.No.141/2017(84)

Mr.S. Srinivasan

Vs

TheTamilnadu Pollution Control Board,
and Others. . Respondents

ACTION TAREN REPORT FILED BY THE DISTRICT COLLECTOR,

TIRUVALLUR DISTRICT

I, Mageswari Ravikumar D/o.(Late).Ramasamy, Hindu, aged about 44
years, residing at Camp Office, Master Plan complex, Tiruvallur do hereby

solemnly affirm and sincerely statc as follows:-

2. I humbly submit that the Hon'ble National Green Tribunal, South
Zone, Chennai in its order dated 24.09.2020 in the Original Application
No.82 of 2016 (SZ) and M.A.No.141/2017(52), Original Application Nos. 173
of 2016 (SZ) and M.A.No.139 &140/2017(87) and Original Application
No.175 of 2016 (SZ) and M.A.N0.141/2017(5Z} has givenn {ollowing

direction:-

‘f jo So we feel thai some opportunity can be given to the applicant ta

submi their ohjections to the report and thereafter, it will be better to pass

ﬁlﬁ}zer prders i;fgiihiéﬁzgar d. In the meantime, the District Collecior, as well as

-~ the commiities can prpqeeﬁz;wjth the further action to be taken on the basis of




 emducting the
4 i b N8 FLEERG

ons whom they found ¥ b
o divected & the

s
\er GCHOT raken repart

the present report again

. -
units dllegally and submt the furt

earlier paragraphs. -
 gipeeedd fo SEREE
the District Collecto? iy directed
as the ST

' g with
2020 by e-filhing clong Wil

11.The commili¢e @8 el

ore 13.10-
the report to this Tribunal on or hefore 13.1¢
"
required hard copies to be produced as per rules.
o o " e el
i e Nagond et
3. I humbly submit that, as directed by the Honble
e evel Commitice meetaE
Tribunal, Southern Zonc, Chennai, the District tevel Compnd

020, 09.10.2020 and 10, 10,2020 under ther

has been conducted on 05.10.2
e ruadlie and v COOSHRYY
Chirman ship of the District Collectar, Tiruvallur and gves ey

i . aetion faken report it
instructions to the Committee Members (o sulbmit the acten frkeen ropl

: : ' by o e National Greer
order to comply with the interim order passed by the Hon'ble Natien b Lt
2} and

Tribunal on 24.09.2020 in the Original Application No 82 ol 2016 (82

M.A.No.141/2017(SZ), No.173 of 2016 (82} and M.ANa. 139 & 140/ 201784}
and No.175 of 2016 (82} and M.A.No.141/2017(32} Accordingly, the

Commitice Members have submitted their inspection yeporis tefore the

District Level Committee on 10.10.2020, in which the following {acw are
revealed:-

4} 1 humbly submit that in order to implement the order of the
Hon'ble National Green Tribunal, the Assistant Director, Fisheries
Department, Tiruvallur District' has sent notice to the following owners of
Shrimp Culture through registered post vide his letter Re.No
704/A3/2020/1-11 Dated 06.10.2020 to remit the Environmental
Compensation and served to the Shrimp farms owners on 08.10.2020, with

7 days time to remit the amount.

12 A Ganeshan

Village Name Environmental
N Compensation amount
fized per Undt

"‘,@;j;;@gggam | Rs. 3,938,750/ -

5/0 Ramaghiandran.

Onpakkam ' Rs. 3,935,750/ |

e e ot

e




e . Loy 3

S/o Alaiyappan npakkam Rs. 3,953,750/~

4 Habaii T : 5557
o Onpakkam Fs, 3,923,756/

Sfo Sivalingam
0 I
< Srinivasarn Palilearn : Rs, 3,893,756/
6 Baskaran Pakkam Rs. 363,750/

i 8/0 Rathinapandhiyan

K Renuka S/o | Pakkam | Rs. 3,853,750/~
- Sakthikumar i
8 Sakthikumar Paklam Rs. 3,832,750/ -
S/0 Rathinapandhiyan ‘ ::
G Shanmugasakila Pakkam Rs. 3,893,750/ -
' §/0 Sakthikumar
, 10 | Rajkumar “Pakkam Rs. 3,893,750/ -
: $/o0 Rathinapandiyan
| 11| Sivachitra Paldam | Rs. 3,93,750;
! ; S/0 Ramkumar :;
12 | Thirisangu Ennore, Rs. 3.03,750/
S/0 Natarajan | Chennzi-57
137 Thiru.SriRamalu Thiruppalaivanass: | Re. 3,093,750/ |
:  S/o Rathinam |
14 | ThirwArul “Cuddalore é; s, 3,03.750/¢
' S/fo Vengateshwaran
15 | Thiru.Ananth  Thiruvanmivur, | Rs. 3,863,750/

§ Chennai :

5] I humbly submit that as ordered by the Hon'ble National Green
Tribunal, Southern Zone, Chennai, the Committee r}xambcrs viz., the Deputy
Dircetor of Agriculture, Tiruvallur, the Assistant Director of Fisheries,
Ponneri, the Revenue Divisional Officer, Ponnen, Assistant Engineer,
Tamilnadye Pollution Control Board {TNPCB), Gummidipondihave inspected
the shrimp farms in Kanchivayal village and taken soil samples and water
samples "{mm the shrimp farms and as well as the nearby agricultural lands.
The samﬂ water samples and soil samples were sent to Dr.MGR Fisheries

dR;: arch Institute, Ponperi and Agricultural Lab, Kakkalur

fespeetively on 09.10.2020.The results of samples are awaited. ARter made

- detailed ﬁy@;fﬁmgﬁn in the fresh water shrimp farms, it was clearly




. pistriet Fisli
H w1 @ j»j]bg ik
evident that the shrimp fRrMErs, who ware l‘ﬂgmu’:md in

Sl e instead of
ultusd imp euilare
Farmers Development Ageney, Wei® enlturing Shrimy

sk seen caleulated
Prawn cultures. Henee the environmentil compensation hos

as on 12,10.2020 as follows:-

Environmental Compensation (BC) PN RS
: 50483%25040,5" |
:Re.5,18,750/
Hence, the Environmental Compensalion caleulated by the comrtes

is Rs.5,18,750/- for cach unit, totally Rs.67,43,750/ - for 13 units,

6) 1 humbly submit that as ordered by the Hon'bla National Green
Tribunal in its orcler_ dated 24.09.2020 in O.A.Nos82/2016, 173/2016 &
175/2016 filed by A. Paramasivan, K.M. Raji and 8, Srinivasan, the
Committee consisting of the Deputy Director of Agriculture, Tiruvallur, the
Assistant Director of Fisherles, Tiruvalur, the Revenue Divisional officer,
Ponneri and the District Enviropmental Engincer, Tamilnadu Pollution
Control board, Gummidipoondi have jeintly inspected the units which are
running in the areas on 08.10.2020 and 09.10.2020 and submitied their
report on 10.10.2020 as detalled below:

{A)Shrimp farms comes under Coastal Aquaculture Authority Act purview

BlL.No. © Subject No. of Ponds
1 Total No. of Shrimp farms identified in the area of 182
Brackish Water Culture
2 No. of cases License issued by CAA (Coastal a7
Aqueculture Authority}
No. bf cases having valid license as on date 42
B No. d:fcases Licence period lapsed w 55
a) Né foases upplied for renewal 21
b} N f&séé“?ﬁgﬁ"dppliéd Jor renewal 34
5 ' fcases funci;;omng without License 85

dpplications received 5g

Tol ot appicd




s - : © has stated that, out of
The Assistant Director of Fisheries: ponneri s state ’

. . 1 e Se iy 21 cases the)
182 Brackish water farms, 42 alone having valid license and in 21 Y

he imp
ated that the {

remaining 119 shy

have applied for renewal. He also st
farms including 59 applicants who applied for grant of new license arc
functioning  without obtaining permission from the Coastal Aguaculture
Authority and requested to take action for closing. The Assistant Director of

d the District Level Commiitec 0 consider the

Fisheries has further requeste

itted by the shrimp farm owners.

71 renewal applications subm

e e T T

Sl.No.
T WWWW'“”MWW” o . 1 1 ,3
1 Total No. of Fresh water Shomp farms _ﬂ,.;
[ e Y

D Not registered under DFFDA

[ S e

3

Regiétere&?ﬁﬁnfﬁ)?\ (District Fish Farmers

| Development Agency)

e e T

The Assistant Dircctor of fisheries has stated that, in respect of Inland
he Government of Tamil Nadu

Shrimp farming, a proposal has been sent to €

by the Department of Fisheries regarding regulation of inland shrimp
farming. 1t is still ander the consideration of Government. Hence, the
Assistant Director of Fisheries has requested  the Committee action may be

taken to temporality suspend the activities in all the 113 fresh water shrimp
farms which are functioning without getling any order.
7) 1 humbly submit that, the District Level Committee has carefully

purstied the reports submitted by the Assistant Director of Fisheries, Ponneri

and given following direction 1o the officials concerned,

i) The Assistant Director of risheries, Ponneri and the Revenue
Divisioneal Officer, Pan;cri are instructed to close all the 119 brackish water
shrimp farms_“ functi'oning without license & temporarily suspend the
activities in aIL 1:13” 111..ls.md shrimp farms which are functioning by giving

potice as per.

| lﬁ}tﬂ:n;..‘ﬁD11"‘,3"_3‘%9;"_3};95..Fi.,shcri(;s, Ponneri, instructed to submi
the rencwal app cgi_ig{a_;s applied by the shrimp farm owners in brackish

wales, before Distriet Level Committee within 15 days

rg\o 5




I s thevefare humbly praved that this How’ble Court may be pleased to

aovept the action taken repart and thus render justice.

Dintrigh vuﬁmmr% Irstyiot Revenue Deputy Director of
Tieweallur, Officer, Agriculture,
Thruvallur, Tiruvallur
$ . PV ¥ ey
Dlatrdot Forést Officer, Sec gﬁf the District Assi%‘; tﬁﬁﬁectar of
Tiruvalius, Panchayat, Figheries,

Tirnvaliuy Pafineri.




